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< MINISTRY OF EXTERNAL AFFAIRS
NOTIFICATION

New Delhi, the 23rd Mareh 1971
No. F.UK/161/23/65,~In exercise of the powers conferred by section 3 of the
United Natmns (Pﬂvile%fs and Immunities) Aect, 1847 (46 of 2947}, the Ceniral
Governmen es the following amendment in the notification No.
FUI/!SUE&/SS, dated the 13th March 1368, published in the Gazeile of India,
Part 1II, Section II, namely:— v ;
In the said notification, the fo'lowing paragraph shall be and shall be deemed
always {o have been ipseried at the end, namely:—
/"'2 This notification shall be deemed {o bave come inio force on the isi
day ot April 1852."
*

NARENDRA SINGH, Jt. Secy.
Explanatory Memorandum

The chermmnt of India have, in the year 1968 ealered into an & reemem
ta accord the same privilepes and Immuniliss to

the representatives and officials
_of the Af:o«As‘!an Rura! &emmtruct.on Organiaatmn as are obtalnab!e to the
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